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Noes—Nil

The motion was carried by a majority of the total
membership of the House and by a majority of not
less than two-thirds of the Members present and
voting.

(THE DEPUTY CHAIRMAN in the Chair)

THE DEPUTY CHAIRMAN 1 thank the
hon. Members for being very co-operative in
not having discussion and conceding to the
request. Now, we will have further discussion on
The Calling Attention

CALLING ATTENTION TO A MATTER OF
URGENT PUBLIC IMPORTANCE—NEED
FOR GOVERNMENT TO UNDERTAKE
MEASURES FOR REVIVAL OF
SICK PUBLIC SECTOR UNDERTAKINGS—
Contd.

SHRI JAGESH  DESAI (Maharashtra):
Madam Deputy Chairman. I have gone
through the statement made by the hon. Minis-
ter. I am happy that she has pointed out certain
things. Most of the sick public sector companies
are the legacy of the private sector. They have
squeezed many companies and left it for the
Government to take over those companies. As
far as the public sector units are concerned,
being a Member of Parliament for the last nine
years. I have seen that most of the public sector
units are doing well. Even in the year 1991-92
when growth in the private sector was negative,
there was 14 per cent growth in the public sec-
tor. So far as employment growth in the private
sector is concerned, in the year 1991-92 it was
negative. But in the public sector the employ-
ment growth was positive. Not only that. As
regards the export earnings by the public sector,
as compared to 1990-91, in 1991-92, the exports
hawc gone up by 30 per cent in the public
sector.

Madam, the public sector has served this
country. But there are some public sector units
which are not doing well. And what are the
reasons? One of the reasons is that there is
over-employment in the public sector. We
politicians are also to be blamed for this.
Madam, we send some notes and recommend to
the CMD and others who are in charge of the
public sector units to employ some persons.
And as such, there is over-employment in the
public sector. And this is one of the reasons why
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some units of the public sector are not doing
well. What is the remedy forthat ? What I feel is,
I will draw the attention of the Minister to the
Surajkund resolution of the AICC passed some
four months back. Madam, in that resolution, it
has been committed by the Congress Party that
when we get funds from the disinvestment of
shares of the public sector, a major part of that
will be utilised for the purpose of modernisa-
tion, expansion and revival of the public sector.
But there is nothing in this statement about that.
I wanted the commitment of the Government. I
am very sorry to say that not a single word has
been mentioned that we are going to give funds
to those public sector units which can be made
viable from out of the disinvestment amount
which we are receiving on account of disinvest-
ment of shares of the public sector. Nothing has
been mentioned about that. I want a commit-
ment, I want an assurance from the Minister
that whatever amounts have been received
through disinvestment of public sector shares, a
major part of it will be given to the public sector
for the purpose of modernisation, expansion
and revival.

Madam, lam very happy that out of 50 public
sector units which are sick and which are
referred to the BIFR, 44 can be revived. I would
like to know from the hon. Minister as to how
he is going to revive them. Are you going to give
them funds and finances or are you going to just
sit and close your eyes ? Madam, one year has
passed. Those public sector units ...

SHRI GURUDAS DAS GUPTA: More than
one year.

SHRI JAGESH DESAIL In the statement, it
is one year. Therefore, I am saying one yerfr.
Madam, I would like that this public sector
should be given due attention, and funds
should be provided to them. Secondly, most of
the public sector units have chunks of excess
land. As a Member of the Public Undertakings
Committee, I have visited many units of the
public sector. And what have I found ? They
have chunks of land for expansion. But now
funds are not available and you cannot expand
them. I would like that the provisions of the
Urban Land Ceiling Act should be relaxed in
the case of these public sector units and they
should be allowed to sell their excess land. And
that money can be ploughed back for expan-
sion, modernisation and revival. The Govern-
ment must consider these points. What we want
is commanding heights for the public sector.
That can only be done if we give due attention
and we give them funds. And, as such, I take this
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opportunity to compliment the Government. It
is no use saying that the Government is not
giving funds to the public sector. It is all false.
I will give the figures. I will not accept that
charge that the Government is not helping the
public sector. When Mr. Rajiv Gandhi was the
Prime Minister, bonds were floated by the
public sector. But, Madam, as one of my
colleagues has pointed out, those funds were
not utilised for the purpose of expansion.
Madam, through the PMs, these funds were
given to the banks, and from banks to the
brokers. And this is one of the reasons why the
scam has broken out- This is one of the reasons.
It was all these three Governments—whether
the Government of Mr. V. P. Singh or the
Government of Mr. Chandra Shekhar or my
Government—which never cared to monitor
whether the funds which had been received
were utilised for development. About funds
which were received by issue of bonds for the
purpose of development, nobody took care of
them. Ultimately, it went into the stock market.
As such, we have to monitor the funds raised by
the public sector units by way of bonds. You
have to see that they are utilised for the purpose
of development. That is the duty not only of the
Finance Ministry but also the Department
under which the public sector undertakings
come. If this is done, I am sure public sector will
have a place in this country. Shri Jawaharlal ji,
Shrimati Indiraji, Shri Rajivji—all of them
have given funds to the extent they could give to
the public sector. But I am very unhappy that
those funds have not been utilised. Funds given
should be utilised properly.

Madam, this is my last point. I am always an
exponent of public sector. I am of the view that
if public sector units cannot be revived, then
they must be closed down. We cannot allow the
funds of the people to be squandered in this
manner. If we can revive, we must make all
efforts to revive them- Out of 50 units which
have been referred to the BIFR, 44 of them can
be revived. In regard to those units which
cannot be revived, there is no other way but to
close them down. At the same time, the
employees of those units should be taken care
of: they should be given alternative jobs. If these
measures are taken, I am sure public sector

can reach the commanding heights of our
economy.
As far as social expenses are concerned,

welfare of the employees is concerned, public
sector units spend Rs. 108 crores every year
for providing medical facilities, educational
facilities, housing facilities, etc. This is not done
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by the private sector. These expenses which are
incurred for providing educational, medical
and housing facilities to the workers, should not
be counted as expenses of the public sector.

In the year 1978 or 1979, public sector as a
whole was in losses. After that, Indiraji, Rajivji
had helped the public sector. For the first time
the public sector has crossed a net profit of Rs.
3000 crores and that is on an investment of Rs.
30000 crores only. To say that public sector
earning is only 2% on the investment is not
correct because out of Rs. 120,000 crores, about
Rs. 80,000 crores are by way of loans on which
interest is being paid. The equity is only
Rs. 40,000 crores. If you earn Rs. 3000 crores
after taking into account the social expenses
incurred, the profit is roughly 10% and not 2% as
was made out.

Public sector undertakings are serving the
people, earning foreign exchange and creating
infrastructure. There cannot be much of profit
in  infrastructure  industries.  Infrastructure
industries are not meant for earning profits.

These are to serve the whole industrial
atmosphere, to derive benefit. Still we can
improve it.

As 1 said, if relaxation in the Urban Land
Ceiling Act is given in respect of excess lands in
the possession of the public sector visits., those
lands can be sold and the proceeds can be
utilised for the revival of the sick industries.
I am sure we will be able to make the sick units
viable. There will be more production, prices
will come down and the common man will get
benefited. I am happy that all these facts are
given in the statement. If these two aspects—
relaxation from the Urban Land Ceiling Act
and utilisation of funds received on account
of disinvestment for the purpose of revival,
modernisation and expansion—are taken into
account, I am sure we shall be able to achieve
our objective. With these words, I compliment
the Minister for coming out with this
statement.

Thank you, Madam.

PROF. SAURIN BHATTACHARYA:
Madam, the issue that we have been discussing
is. really the issue of industrial sickness and the
Government's attempt to repeat what they have
been doing for removingthe industrial sickness.
The statement, of course,says that the private
companies Which became sicks. were taken over
by the Government and were handed over to
the BIFR and attempts were made to run them
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under Government finance or by finance from
some other financial institutions and in this
way the problems of industrial sickness is being
dealt with by the Govern ment. But our
experience is completely different. What the
Government is doing is really to hand over
these industrial units to the BIFR. The preced-
ing speaker had some good words for the BIFR
but our idea is that this body is nothing short of
a mortuary of the sick industries. BIFR takes a
very long time to decide as to what can be done
regarding a particular industry. The authority is
approached and finally a verdict is given that it
is unviable. If this is industrial reconstruction,
what else can be termed as industrial dissolu-
tion ? So I think the Minister would explain as
to why it has been mentioned that only private
industries are victims of sickness.

A reference was made from that side to the
NTC. Not only the NTC but there are other
industries also under the public sector which
are suffering from industrial sickness because
of the policies of the Government, as was
mentioned again from that side on the question
of administration, and the way finances are
supplied in tit bits to various industries requir-
ing a huge outlay.

Madam, public sector includes, no doubt,
what was called to be the 'commanding heights
of the economy'. Now from the position of com-
manding heights, the public sector has fallen
down like anything, and it is the policy of the
Government which is responsible for its present
state of affairs.

Apart from, sickness, another factor on the
industrial scene should also be taken note of,
and that is disinvestment in profitable indus-
tries of all categories, 'Very good, 'Good' and
'Average', their total number and how the
economic base of these industries is being
weakened. These public sector industries are
being weakened in order to pave the way for the
private industiy owners through incompetence
or through deliberate incompetence, in order to
enable them to benefit from it again and again.
These private industrialists are sought to be
given the benefits through the system of what
is called disinvestment. By disinvestments
together with the system of BIFR, the industries
are being weakened. Then, there is the question
of employment for the workers. There is, of
course, a reference to it in this statement. But
who does not know that a large number of
workers have been, in different ways, rendered
without any job, without any employment and,
really, in spite of the talk of golden hand-shake
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and other things, nothing has been done in
order to allow them to live.

Therefore, this industrial policy, in the wake
of the new economic policy of Dr. Manmohan
Singh, would make us reap disaster. In fact, this
process has already begun. The hon. Minister
should explain what lessons they have taken
out of the actual implementation of this policy
and whether the working class, in general, and
the country as a whole can expect anything
from this policy. Thank you.

THE DEPUTY CHAIRMAN:
mohan.

Shri  Jag-

SHRI GURUDAS DAS GUPTA: Madam,
where is the Minister ?

THE DEPUTY CHAIRMAN
gone out. He is taking notes.

SHRI GURUDAS DAS GUPTA
should listen to the debate also.

: She has just

She

THE DEPUTY CHAIRMAN : He is taking
notes. There is no problem. The Minister can
come in five minutes.

SHRI SUKOMAL SEN (West Bengal): The
reply is already ready.

THE DEPUTY CHAIRMAN : You have a
right to go out and drink water. The hon. Minis-
ter is also a human being. She has a right to go
and have a cup of tea or water. She has been
sitting here all through the lunch hour. You
should have some mercy on the Minister for
Public Undertakings. I am sure you do not want
her to go to the B.LF.R.

SHRI GURUDAS DAS GUPTA: It is good
that she also feels the pinch of hunger as many
workers are doing the same.

THE DEPUTY CHAIRMAN : I am sure she
has had enough of it today. We do not want her
to get sick. Now, Mr. Jagmohen please.

SHRI JAGMOHAN (NOMINATED):
Madam, I will be very brief and not repeat what
has been said before.

First of all, what the Government, in my view,
needs to note is that it is not possible to bring in
an isolated reforms. What is being attempted
here is just take a section and carry it out and
give it the name of reform. They are more
administrative measures. The reform should be
the reform of the whole system. You have to
have a reform movement o change the direc-
tion of the country. You cannot have reforms
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like this, as is being done now; you disinvest
you privatise some portion of the public sector.
This will be counter-productive, in my view.
You have the tripartite committee. It does not
function. It meets only three times in a year. The
B.LF.R also does not work speedily. The point
is, if you do not have a proper reform environ-
ment, all the instruments through which you
want to bring about changes will also be blun-
ted and will not yield results. More delays would
take place. More problems would arise. More
difficulties would arise.

Now, we are going to have a labour bandh in
the month of September. More complications
would arise. More social tensions would arise.
Therefore, if we have to have reforms, it must be
through a consensus and it must be carried oat
with gusto, with some commitment, with some
dedication, with some vision, and we cannot do
it in an isolated manner.

My second point is—it is very important—we
always forget the social aspect of the problem.
The social cost which we will have to pay if we
go in for privatisation, the way we are doing, will
be tremendous. Let us, for example, take the
case of D.T.C. The red line buses are killing so
many people every day. Take the case of D.D.A
They are not building for the poor people at all.
The very purpose of setting up this public sector
unit, the Delhi Development Authority, was to
acquire land on a large scale and make it avail-
able to the poor, the sick and the dying and tor
the people who come and live here. Seventy per
cent of the land was distributed to them. This
was one of the social objectives of the D.DA
Now, when you privatise, not a single house
would be built, not a single plot would be avail-
able, for the poor. If you go and see there
whether they are in the periphery of Delhi or in
Bombay or in Madras, each of the plots would
cost not less than Rs. 15 lakhs.

Therefore, what we are trying to do is, in the
name of privatisation, in the name of so-called
efficiency, we are very much destroying the
social objectives and, ultimately, we will have to
pay a very heavy cost for this.

Thirdly, whatever remains of the public sec-
tor now, it is good, in my view, that you give it a
bad name and kill it. What is the real cause of
inefficient functioning of the public sector
wherever it is inefficient ? The real cause is that
we never ran the public sector with the spirit in
which it should have been run. No autonomy
was given, no means for running it efficiently
were given, there was too much of political
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interference, too much of abetting. For instance,
in Jammu and Kashmir the people will say,
"these are the 100 or 200 people, take them in

the public sector." For example, the Chief
Minister will say, "take people into transport
sector" although they may not be having

licence. So, it is not the fault of the concept of
the public sector, it is the fault of those who are
called to run it They run it in violation of the
principles on which the public sector idea was
conceived. So, this is the basic cause. If we

resolve to remove these basic deficiencies,'
I think the public sector will start yielding
results.

Now there are public sector undertakings
which are comparatively running well. At least
introduce those principles in them, run them on
ihe principles of autonomy, principles of
accountability and principles of modernisation.
Then there is another thing. It is again the work
culture in public sector. If somebody of a rich
company is staying in a five-star hotel, the
public sector official also thinks that he should
go and stay in a five-star hotel, that will enhance
his prestige. But the Government and the public
sector should function in a model fashion. It
should be a model of austerity and economy.
That is the way in which we can improve the
efficiency of the public sector and this, in my
view, is needed very badly. Otherwise, they will
run into losses.

The last point is about disincentives. What is
the purpose of disincentive ? Are you going to
bridge the deficit, or are you going to introduce
efficiency in the public sector through this
method? Nothing of the sort is being done.
Only the gap is intended to be filled. So, if this
bungling was done, I do not understand why
some sick units were not bungled along with
good units when the shares were disinvested.
So, I think there is a lack of proper comprehen-
sion of the totality and we are just acting blin-
dly. After some time we will come to greater
grief. Therefore, I think the whole thing needs to
be reiterated. Our commitment needs to be
reiterated not only in words but in deeds also
and we should do our best not only to revive
what is sick but also to make the existing effi-
cient public sector more efficient and a model
of efficiency, economy, austerity and of all the
ideals which the nation should have.

Above all, we must have, what you call, the
national commitment of  bringing about
reforms and those reforms will come only when
(here is a reform of the mind, not that you go on
taking loans and call them economic reforms. I
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ould like to ask what you have done in the last

two or three years. Have you increased
efficiency in Government departments ? Have
you increased productivity in industry or
agriculture ? Nothing of the sort is there.

THE DEPUTY CHAIRMAN : Shri Virumbi.
I think after this I would like the Minister to give
The answer.

SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu): Madam, we are discussing the working
cnditions of the public sector units and request'
ing the Government to take some measures to
see that the public sector units which are sick
should become viable.

Madam, the policy of referring sick units to
BIFR, I think, is being pursued after the
liberalisation policy announced by the Govern-
ment. After the announcement of liberalisation
policy a propaganda of disinformation is being
spread among the public that public sector
units mean actually running into losses. That is
the type of propaganda being spread through-
out the country, but it is not so. Madam, there
are nearly 260 public sector units. Even though
they say that there are 246 public sector units,
actuallyif we include the financial institutions,
the number comes to 260 units. In 1990-91 the
profit before tax was Rs. 3819 crore3.

The interest charged is Rs. 7,539 crores.
Therefore, in the public sector the gross profit
earned in 1991 is Rs. 11,358 crores. The percen-
tage of the gross profit to capital employed is
11.17. Export earnings through public sector
units were Rs. 7,095 crores. The percentage of
net profit to capital employed is 2.33. The net
profit is also 2.33 per cent.

We may have to go through the profit of
profit-making enterprises and the loss of loss-
making enterprises. The profit of profit-making
enterprises is Rs. 5,431 crores. The loss of loss-
making enterprises is—you know how they are
calculating it—Rs. 3,063 crores. In spite of it,
more than Rs. 2,000 crores is the actual net pro-
fit. Then, the percentage of gross sales to capital
employed is Rs. 11637. Therefore, the argument
put forth by one section of the society that
public sector units are running in loss is noth-
ing but disinformation. So we have to first of all
erase that impression from the minds of the
people.

Madam, people have been told that once the
liberalization takes place, we will have more
technology transfers, we will have more
facilities for marketing enterprise and more
managerial techniques. We want to know whet
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type of benefits we have reaped during this
period, after the liberalization policy has been
announced, in these three sectors. If there is no
such thing achieved, it means the liberalization
is nothing but a false propaganda perpetuated
by the Government.

Coming to BIFR, Madam, you know what the
BIFR is. But, according to workers, BIFR
means "Bureau of Industrial Funeral Rites." It
is nothing but that. For example, I may tell you
that after the world became unipolar from a
bipolar system, the World Bank and the IMF
have been more or less dictating terms to us.
Two years before, in 1990-91, for joint ventures
there was some obligation that they must export
a certain quantity. There was some condition
stipulated by the Government that within a cer-
tain period, indigcnization should take place.
But the World Bank and the IMF insisted that
we must remove the obligations on the joint
ventures. In 1991 July when the Government
announced its industrial policy, unfortunately
for us and conveniently for them, they had
forgotten the obligations of export and
indigenization' and they have actually taken it
out of the industrial policy and thereby they
have succumbed to the pressure exerted by the
World Bank.

With regard to insurance business, private
people wanted to enter it. The Government has
agreed to it and they are setting up some com-
mittees and other things for that. They say it is
an autonomous unit, and little by little the
insurance business is not only going to be
privatized but foreigners are going to enter
this business.

Then, the Industrial Disputes Act and the
Trade Unions Act are going to be changed
according to the whims and fancies of the
Europeans as well as the Americans. In this
way, we are going to succumb to the pressure of
the US, one after another.

I want to tell you how the Government has
been going about, after the idea of liberalization
has entered its mind. For example, in the self-
employment scheme for the educated unem-
ployed, for 1983-84 the target was 2.5 lakh and
that year the achievement was 97 per cent Now,
in 1991-92 the target was reduced to 129 lakh
and, out of that, we were able to achieve only 73
per cent. That means, under the self-employ-
ment scheme for the educatedunemployed
whereas we had provided help to 2.42 lakh peo-
ple in 1983-84, the figure has come down to
94,000 in 1991-92.

This clearly shows how we are actually danc-
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ing according to The tune of the westerners.
After this liberalization policy was announced,
more than 50 per cent of the mini steel plants, 76
out of 140 mini steel plants, have been closed
already. I request the Government just to open
its eyes and see what is happening in the
country.

Then, about the offtake of fertilizer, after this
liberalization policy, due to the increase in the
price, the DAP and MOP offtake registered a
decision of 56 per cent and 44 per cent
respectively.

About disinvestment, already my colleagues
have explained it completely. I do not agree
with the policy being pursued by the Govern-
ment. If we had adopted proper methods ana
even if we had adopted the strategy correctly, we
would have got more than Rs. 3,400 crores more.
Due to the wrong strategy adopted by the
Government, we have lost nearly Rs. 3,500
crores in this regard. I want to emphasise that if
the Government had collected the excise duty
properly—according to the estimate of the
Government, 40 per cent is evaded—going by
the power consumption by factories, more than
40% more excise duty should have been collec-
ted. If we had collected 40 per cent more excise
duty, the situation of disinvestment would not
have arisen. Actually we should not have resor-
ted to disinvestment at all.

Therefore, Madam, these are the things. They
can say that this is the policy of liberalisation.
Therefore, referring to the BIFR like this is also
a policy of liberalisation. That is what I want to
say. After the policy of liberalisation was
announced, the Government entered into a pact
with America for Rs. 150 crores. There is that
gap of Rs. 150 crores. We are not going to repay
that amount On what condition ? This should
be actually utilised for the purpose of sending
the labourers out of the factories. In the name of
the National Renewal Fund, our Commerce
Minister and the Ambassador of the USA have
signed this. We are utilising this Rs. 150 crores. 1
want to know how much of the National
Renewal Fund has been spent in redeployment
of the workers and how many people have been
retrained. This amount is actually being utilised
for sending the workers out of the factories.
...(Time Bell rings) Only one or two minutes,
Madam.

THE DEPUTY CHAIRMAN: You have
taken enough time.
SHRI S. VIDUTHALAI VIRUMBI. Only

two minutes more, Madam. I will conclude.
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THE DEPUTY CHAIRMAN : Please.

SHRI S. VIDUTHALAI VIRUMBI When
we go into this Government's reference of some
50 or 55 units to the BIFR, we find that, the
Government has decided to close them down.
Already more than 2,60,00,000 educated persons
are unemployed. Even if the programmes
envisaged by the Government are implemented
properly, without fail, after five years there will
be 5,50.00,000 educated unemployed in this
country. If you follow this type of policy, then,
there will be 7,00,00,000 educated unemployed.
The figure of educated unemployed is 5,50,00,-
000 according to your estimate, but, according
to my estimate, it is 7,00,00,000 because they
want that the labour here should be reduced
further. We are paving the way for that. This is
what 1 feel. Therefore, this Govenrment should
look into this.

If you are not going to take proper action,
social tensions will arise. If you are not going to
take proper action, there will only be further
development of extremism. Already we are fac-
ing extremism in the North-East. Already we
are facing it in Punjab. Already we are facing it
in Jammu and Kashmir. Don't think that it is
only because of political reasons. Actually,
social tensions are also one of the causes for
extremism. Don't take this country through
extremism. Please see that proper action is
taken. The people work from dawn to dusk. Res-
tore to them the places where they were
working.

‘With these words, I conclude.

Thank you, Madam.

4.00 PM
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SHRI GURUDAS DAS GUPTA: Will the
hon. Minister let us know how the
Government proposes to ensure that BIFR
does not delay in
taking a decision. It cannot be said that it is a
semi-judicial body. Nor are we discussing the
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Goswamy Committee. We want to know

what is
happening in the BIFR.
SHRI S. JAIPAL REDDY (Andhra

Pradesh): The Members should not keep dis-
turbing. It is very unchivalrous of them.

el e wnlt ;. TRy e, AT
T AT A UK S s A . I g & anm
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PROF. SAURIN BHATTACHARYA: Her
Department had postponed.
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Why sickness is increasing? BIFR is also
turning sick. Please protect us

THE DEPUTY CHAIRMAN : Okay, I will
protect. Let me explain it to her.

o8 vam g @ &, wreron g A 7 R ak T
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vafey of Jumee & W 1 1992-93 & WO grFEA
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.. teerenay)

SHRI GURUDAS DAS GUPTA : The
Minister of Finance should have been here. We
had implored that the Minuter of Finance
should have been here to explain it The ques-
tions of funding and financing are involved. We
raised the issue that there art surplus funds
which can be diverted for remodelling and res-
tructuring and money is not coming. This is not
within the jurisdiction of her Ministry. Despite
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that Government is being represented by the
hon. Minister of Industry which is not within
her purview. I implore the Leader of the House
to kindly understand...

ORI . W um ¥, Gy e 1 e
A8 g gE o B e s R R
TR g wut # e 6 fere dzfeew gofioe & off
T &5 = o 2eenemh 3

That is obsolete and that is the reason why
they are getting sick. (Interruptions).

SHRI GURUDAS DAS GUPTA: Funds
should come ... (Interruptions).

THE DEPUTY CHAIRMAN: You need
funding to bring modern technology, for
technology upgradation, so that they, do not
become sick.

sy poom oot < T9gands ménar, J0 w A
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SHRI E. BALANANDAN (Kerala): They
are not financing the public sector. They
declare them sick and send them to the BIFR
and close them. This is the process which is
on. (Interruptions).

THE DEPUTYCHAIRMAN : At least let me
hear what she wants to say. (Interruptions).

SHRI MD. SALIM (West Bengal): Through-
out the day we have descussed it. Several mem-
bers raised several points. The Minister has
come prepared with a list Even before listening
to the questions, were prepared.
(Interruptions)
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SHRI GURUDAS DAS GUPTA: That is
exactly the point. Many things are beyond her
Ministry. Therefore, we wanted the Prime
Minister to come. Industry is directly under the
Prime Minister. The Prime Minister should
come.

SHRI S. JAIPAL REDDY: Madam, the sub-
ject is of great importance. It has a bearing on
many departments. And, fortunately and for-
tuitously, the Prime Minister himself is the
Minister for Industry. He should have come to
answer the questions. What is the fun of our
inflicting cruelty on this hon. lady?

SHRI GURUDAS DAS GUPTA While
expressing sympathy with the hon. Minister, we
demand that the Prime Minister should
come.

THE DEPUTY CHAIRMAN : I cannot con-
cede that demand.

SHRI S. JAIPAL REDDY: We are very
unhappy with the reply. (Interruptions). The
quality of the reply indicates the total lack of
commitment of the Government to public sec-
tor and also a conspiracy to kill the public sec-
tor in this country. (Interruptions).

SHRI V. NARAYANASAMY (Pondicherry):
Without fully hearing the Minister you cannot
make such comments, Mr. Reddy.

SHRI S. JAIPAL REDDY: What is there to
hear? The Minister herself is admitting that
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there are many things which do not concern her
Ministry.

THE DEPUTY CHAIRMAN: Madam,
Minister herself has said right at the beginning
that this calling-attention is of such a magni-
tude that it concerns a lot of Ministries.
(Interruptions). Just a minute.

SHRI GURUDAS DAS GUPTA: That is
why the Prime Minister should come.

SHRI E. BALANANDAN: We want the
Prime Minister to be here so that it can be taken
up seriously. (Interruptions).

Fogwrafy . gm GG ma A ol g @ @

At least listen to me. Mr. Jaipal Reddy, Please
listen to me. One minite. (Interruptions).

SHRI JIBON BEHARI ROY: 100 public
sector units are referred to the BIFR. Four lakh
employees are involved. After two years, the
hon. Ministers are saying that nothing has been
done. Would she give us an assurance that those
industries will be revived, that funds will be pro-
vided and the lives of four lakh workers will be
saved ? Some assurance should come.

THE DEPUTYCHAIRMAN : Just a minute.
She said that there are many Ministries
involved in it. Now, as far as the public sector is
concerned, the problem of workers is there. The
problem of workers comes under the Ministry
of Labour. But since the industries are closing,
that is why the workers are out. So the basic pro-
blem, the nodal problem is that the industry
should not close. Then there would be no pro-
blem for the labour. The other problem is that
there should be money. (Interruptions).

dnrft gon wnh: Iugeeh s, I
ax ___{sowarm)
worguTaiy : o IR W Afwe )

SHRI GURUDAS DAS GUPTA: Madam,
the Prime Minister is the nodal person who
could answer this question. (Interruptions). What
is this ? (Interruptions).

sivereh gpown et - auEafs & wol 3%
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We have other business also. Let her speak

wqawrafy ; s wu I8 w2 g3 @i | e
TEAINB R

first. (Interruptions). 1 am not going to permit this
kind of commentary. (Interruptions).

SHRI GURUDAS DAS GUPTA: Madam,
we are not blaming Krishna Sahi Ji. We have
every sympathy for her because it is beyond her
to comprehend the problem. It involves the
entire Government, particularly, the Ministry of
Finance and the Prime Minister. Since the
Prime Minister is not here and he opted out of
the House, there is no reason why we should lis-
ten to such an argument which does not satisfy
us. (Interruptions), The Prime Minister should
have come(Interruptions).

off gy & g dmT R
At gewTe g A e £
Fawrafly . won g9 A, e B e

SHRI S. JAIPAL REDDY: Madam, as a pro-
test against the Prime Minister's absence and
indifference, we stage a walk-out.

(At this stage, some hon. Members left the
Chamber)

SHRI E. BALANANDAN: Madam,
another thing. (Interruptions).

this is

THE DEPUTY CHAIRMAN : If you do not
want to listen, that is a different thing. Let her
speak. I will allow her to speak. (Interruptions)
You may not hear her. I want to hear what she
has to say. I will listen to her. (Interruptions/

SHRI E. BALANANDAN: Madam, we are
not satisfied with her reply and, therefore, we
stage a walk-out.
(At this stage,
Chamber)

some hon. Members left the

SHRI GURUDAS DAS GUPTA: Madam,
as a matter of profound shock and protest
because of the absence of the Prime Minister,
who holds charge of the Ministry of Industry,
we are walking out

(At this stage,
Chamber)

some hon. Members left the

THE DEPUTY CHAIRMAN
will listen to the Minister.

afd pan R, ag ¥R

el gon ot ;. guenniy ® @ 9
= . {wmerem)

Anyway, I
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DR. NAUNIHAL SINGH (Uttar Pradesh):
Madam, I wish to mention only one point. I will
take half-a-minute. See, in economics we have
learnt there are five factors of production------------
man, money, machines, land and materials.
Even if you gave them all or make them avail-
able, there was one thing, the most important
element which was missing in ihe Governmen-
tal activity and that was professional manage-
ment. That professional management was not
available to these public sector undertakings
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and this is one of the factors responsible for
failure and sickness because most of the com-
panies were managed by IAS officers: they were
not professionally trained They were not tuned.
They had no attitude They had never seen the
face of a labourer or machine or anything
related to it. So I construe that it was a major
blunder on the part of the Government not to
have professionals to manage these public sec-
tor undertakings, and huge funds were lost.

Everything will be lost unless you have pro-
fessional management in these public sector
undertakings. Thank you

THE DEPUTY CHAIRMAN : Now we will
take up the Statutory Resolution and the
Jammu and Kashmir Appropriation (No. 2)
Bill. 1993 for consideration. Before that, we have
two messages from the Lok Sabha.

MESSAGES FROM THE LOK SABHA

(I) The Appropriation (Railways) No. 3
Bill, 1993.

(II) The Appropriation (Railways) No. 4
Bill, 1993.

SECRETARY-GENE RAIL: Madam. I have
to report to the House the following messages
received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha :—

@
"In accordance with the provisions of rule 96
of the Rules of Procedure and Conduct of
Business in Lok Sabha. I am directed to
enclose the Appropriation (Railways) No. 3
Bill. 1993, as passed by Lok Sabha at its sit-
ting held on the 25th August. 1993.

2. The Speaker has certified that this Bill is a
Money Bill within the meaning of article 110
of the Constitution of India."

an

"In accordance with the provisions of rule %
of the Rules of Procedure and Conduct of
Business in Lok Sabha, I am directed fo
enclose the Appropriation (Railways) No. 4
Bill, 1993, as passed by Lok Sabha at its sit-
ting held on the 25th August, 1993.

2. The Speaker has certified that this Bill is a
Money Bill within the meaning of article 110
of the Constitution of India."

Madam, I lay a copy of each of the Bills on
the Table.



